NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH.

CP (IB) NO. 34/Chd/J&K/2017
Under Section 9 of IBC, 2016
In the matter of:
Shiv Pooja Traders through its proprietor Pawan
Choudhary having its registered office near Railway

Crossing, Bari Brahmna, Samba, J&K-181133.

....Petitioner/Operational Creditor.
Versus

Jammu Paper Pvt. Limited , having its registered
office at SIDCO Industrial Complex Phase-II,
Bari Brahmna, Samba, J&K-181133.

....Respondent/Corporate Debtor.

Present: None.

The matter has been listed in view of the order dated 04.09.2017
passed by the Hon’ble National Company Law Appellate Tribunal setting aside
the order passed by this Adjudicating Authority admitting the petition under
Section 9 of the Insolvency and Bankruptcy Code, 2016 and the order of
appointment of the Interim Resolution Professional. In view of the directions
of the Hon’ble National Company Law Appellate Tribunal, proceedings under
Section 9 of the Insolvency and Bankruptcy Code, 2016 are closed. The
Hon’ble National Company Law Appellate Tribunal has further directed this
Adjudicating Authority to determine the fee of the Interim Resolution
Professional for the period he has worked to be paid by the Appellant-Jammu
Paper Pvt. Limited.

In view of the aforesaid directions, notices be issued to the Interim

Resolution Professional as well as Jammu Paper Private Limited, the appellant
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for 12.10.2017 by email for the purposes of determining the amount of fee of
the Interim Resolution Professional.
Sd/-

(Justice R.P. Nagrath)
Member (Judicial)

September 21, 2017

saini
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